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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
ORIGINAL JURISDICTION

ORIGINAL APPLICATION NO. 162 OF 2025/EZB

In the matter of:

s COURT
i phe i A ¢ Versus

SrATA

Paribesh Academy & Others
Applicants

The State of West Bengal & Others

. Respondents
INDEX
Sl. No. PARTICULARS PAGES
1. Supplementary Affidavit 1-3
2. Annexure- A: to the affidavit being a copy of the 4-5
solemn order dated 11t September, 2025.
3. Annexure- B: to the affidavit being a screenshot 6-8
obtained from the website of the Land & Land
Reform and Refugee Relief and Rehabilitation
Department.
4. Annexure- C: to the application being a copy of the 9-10

revenue records of the water body.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 162 OF 2025/EZB

IN THE MATTER OF:

ZOTAREY PARIBESH ACADEMY & OTHERS
A ... APPLICANTS

€5 HIGHCOURT y° *\
AT CALCUTTA a2k
CiSTRINT KL XATA

A NEG D glada

EaF 0712842030

VERSUS

THE STATE OF WEST BENGAL & ORS.

... RESPONDENTS

SUPPLEMENTARY AFFIDAVIT ON BEHALF OF THE APPLICANT No. 2

I, PARTISOH MAJUMDAR, son of Late Manick Majumdar, age about 46
years, by occupation — Business, by religion — Hindu, residing at Village:
5 No. Krishnapur, Post: Rabindranagar, Police Station: Chinsurah,
District: Hooghly, Pin: 712 103, do hereby solemnly affirm and state as

follows:

1. I being applicant no. 2 herein well conversant with the facts and
circumstances of the instant case. I am competent to affirm this

affidavit.

2. The The Applicant no. 2 states that this original application was filed
before this Hon’ble Tribunal to protect the water body/pond located at
Mouja Kulihanda, under Kodalia No. 2 Gram Panchayat, Village
Krishnapur 1 No., P.S. Chinsurah under Chandernagore Police

Commissionerate, J.L. No. 18, L.R. Dag No. 7309 in Khatian No. 1,
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P.O. Rabindranagore, District Hooghly (hereinafter referred to as the
said “water body”), which was filled up illegally by the private

respondent.

The instant supplementary affidavit is being filed pursuant to the
solemn order dated 11th September 2025, passed by the Hon’ble
National Green Tribunal, Eastern Zone Bench, in O.A. No.
162/2025/EZ (Paribesh Academy & Ors. Vs State of West Bengal &
Ors.). A copy of the solemn order dated 11th September, 2025 is

annexed hereto and marked as Annexue - “A”.

The Applicant no. 2 states that the aforementioned water body, being
Plot no./L.R. Dag no. 7309, has been vested to the Government of
West Bengal and registered under Khatian no. 1. Therefore, the details
of the government-vested land registered under Khatian no. 1 are not
available for the general public to access. A screenshot obtained from
the website of the Land & Land Reforem and Refugee Relief and
Rehabilitation Department is annexed hereto and marked as

Annexure- “B”.

However, on 10.07.2024, the Assistant Director and B.L. & L.R.O.,
Chinsurah-Mogra, Hooghly, provided the certified copy of revenue
records for the said water body to applicant no. 2, in compliance with
the oral direction passed by the District Magistrate, Hooghly, during
the hearing of the complaint filed by applicant no. 2. A copy of the said

revenue records is annexed hereto and marked as Annexure- “C”.

I submit that the aforesaid documents, disclosed herein, are necessary

of Just and proper adjudication of the present application and the

e may be treated as a part of the an Original Application No.
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162/2025/EZ (Paribesh Academy & Ors. Vs State of West

Ors.). Al

7. The statements contained in paragraph no. 1 to 5 of the forgoing
affidavit are true to my knowledge, which also includes are
information derived from records, which I belive to be true and those
contained in paragraph nos. 6 thereof are my respectful submission

before this Learned Tribunal.

Prepared in my Office and Identified by me Deponent

%\M«M\ Sero

Advocate
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Itemm No.02 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.162/2025/EZ
Paribesh Academy & Ors. Applicants
Versus
State of West Bengal & Ors. Respondents

Date of hearing: 11.09.2025

%

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants: Mr. Bikash Shaw, Advocate for the applicants (through
V.C)).

ORDER
1. The applicants have filed the present application under Section 18
(1) read with Sections 14 and 15 of the National Green Tribunal Act,
2010, inter alia, seeking the relief of issuance of orders restraining the
respondents from filling up the waterbody and raising any permanent
and temporary construction over the waterbody/pond situated at Mouja
Kulihanda, under Kodalia No.2 Gram Panchayat, Village Krishnapur 1
No., P.S. Chinsurah under Chandernagore Police Commissionerate, J.L.
No.18, L.R. Dag No.7309 in Khatian No.1, P.O. Rabindranagore, District

Hooghly with incidental and consequential reliefs.

2. Learned counsel for the applicant has relied on copy of notice
issued by Sub-Divisional Magistrate, Sadar, Hooghly and FIR

No.287/2024 dated 08.07.2024 registered under Police Station-

Chinsurah in support of his submission as to the land in question being

- waterbody.
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3. However, when asked about the revenue record, learned counsel

seeks two weeks’ time to produce copies of the relevant revenue record.

4. Copies of the relevant revenue record may be filed within two

weeks.

5. List on 17.10.2025 for further hearing on the question of

admission.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
September 11th, 2025
Original Application No.162/2025/EZ
SKB
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10/15/25, 2:38 PM LAND AND LAND REFORMS AND?EFUGEE RELIEF AND REHABILITATION DEPARTMENT

Record Not Found !!!!

Encroaching of Govt. land is punishable Offence.

Disclaimer : Machine aided Transliteration has been used to make available information in other
languages for the benefit of users who may prefer to access information on this portal in their native
language. The transliterated contents are therefore prone to occasional inconsistencies that may kindly
be overlooked. The content in the Bengali language will be considered as sacrosanct and used for all
legal purposes.The transliterated content is only an aid to the user and has no legal sanctity. Land and
Land Reforms and Refugee Relief and Rehabilitation Department and/or C-DAC shall not be
responsible for any direct or indirect financial loss, legal issues, obsolescence owing to delay in the
translation process and/or any kind of inadequacies observed in the Bengali language content published

on this portal.

Content of this page is near exact replication of land record database collocated at the central server
and in case of any factual error(s) in the content, viewer(s) is/are advised to contact the concerned
BL&LRO office for authentication.

Get Started
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10/15/25, 2:38 PM LAND AND LAND REFORMS AND%FUGEE RELIEF AND REHABILITATION DEPARTMENT
Contact Address %

Q Director of Land Records and Survey,35, Survey Building, Gopal Nagar Road, Kolkata-
700027

033-2479-5726

M dlrswb.grievancecell@gmail.com

dirswb@gmail.com

© 2018 Copyright DLRS
Contents Provided by L & LR And R R & R Department, Govt. of West Bengal.| Site Designed and Developed by

This website is best viewed in Mozila Flrex 66.0.3 or above and 1366 x 768 Resolution
Site Last Updated on : 20/09/2024 05.30 PM

httne://banalarbhumi.aov.in/BanalarBhumi/KnowYourProperty.action 3/3
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GOVERNMENT OF WEST BENGAL
Office of the Land and Land Reforms Officer

Plot Information

Police Station Chinsurah

District- Hooghly Block — Mogra Chinsurah
Mouja- Kulihanda | J.L. No. 18 Quantum of land (A) 0.960
Dag No. 7 309 Class — Sali/ Agriculture

0ld Dag No. 21

share (A Ravyat/Lesse€
0.960 Collector on
behalf of West
Bengal
Government
address - Own
Notified
irrigation area

//

Authenticated by

Sd/- Illegible

10.07.2024

Assistant Director

And

. B.L.& L.R.O.
Chinsurah Mogra, Hooghly
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